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TAMIL NADU ACT NO. 33 OF 1982.* 

THE TAMIL NADU MANUAL WOR-KERS (REGU- 
LATION OF EMPLOYMENT AND CONDI- 
TIONS OF WORK) ACT, 1982. 

[Received the assent of the Prtsident on tlzc 1 st J&,ze 1982, 
first published in the Tgmi 1 Nzdu Government Gazctte 
Extraordinary on the 5th June 1982 ( V6 ikasi 22, Thun- 
thubi, ThiruvalZtivar Aandu-20 1 3) .] 

An Act for regulating the employment of manual workers 
employed in cer t~in  employments in the State of 
Tamil Nadu and the conditions of their work and 
security. of their enrployments and for certcin other 
nzatters connected therewith. 

BE it enzcfcd by the Legisl2.tu1-e of the St?.te of Tamil 
Nadu in the Thirty-third Year of the Republic of India 
as follows :- 

1. (1) This Act may be called the Tamil N ~ d u  M a n ~  1 Short title, 
extent and Workers (Regulation of Emplo ymcnt end Conditions c f commence- 

Work) Act, 1982. ment . 
(2) It extends to the employmeuts specified in tb 

Schedule . 
(3) It shall come into force on such (late as the State 

Government mr.y, by notification, appoint ; and c'ifferent 
dates, may be ayc.inied for different arcas, for different 
employments and fcr diLl ear provisions of this Act. 

2. In this Act, ucless the context otherwise requires,- Definitions. 

(1) " Advisory aommittee " means an Advisory 
Gmmittee constituted under section 15; 

(2) " Boartl " mems a Board established undel 
section 6 ; 

(3) c'child" means a ~erson  who has not completed 
sixteen years cf age ; 

(4) " contractor " in relation to a mpnual worker, 
means a person who undertakes to execute any work 
for an establishment by engaging such workers on hire 

* For Sta~ement of Objects and Reasons, see Tamil Na& 
Governxent Gazette Extraordinary, dated the 27t h March 1982, 
part IV-Section 1, page 168. 
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or ottrerwisi., or who supplies such workers either in groups, 
gangs or as individu~ls and ircludcs a sub-contlzctor, 
an agent, or a maistry ; 

( 5 )  " cmplopr " in relation to ?.ny manu~l  w o r k  
engaged by or through contwctor, mer.ns the principal 
employer and in ~.cl;siiot to any other manual worker, 
the person who bas ultimate control over the affrirs of 
the establishment and includes any other persol: to whcm 
the affairs of sucn est?.blishment ?.re eatrusted, whet& 
such persoo is ~z l led  on agent, manr~pr or is atlled 
by any other name prevailing in the scheduled em- 
ployment ; 

(6) " establishment " rne2.n~ any place or premises 
including L e  precioets thereof, in which or in 2.n~ part of 
which any scheduled employment is being or is ordirarily 
mrried on ; 

(7) 'cfamilv" ;n relation to ai: employer Eeans tb 
spous6, so,), d s ughter , ?at hsr , mot l ~ i  , brother ax sister 
of such employdr whho lives with him and is wholly depen- 
dent on him ; 

(8) $' Government " means the Stzte Governrent ; 

(9) "Inspector" means an Inspector appointed 
under section 16 ; 

(10) " maria 1 worker " rne2.n~ a persm who is 
engaged or to be eng?ged directly or through any aenoy, 
in any scheduled employment whether for wages or not. 
to do manual work in any scheduled :mpIoyment, and 
includes any person not employed by any employer or 
a contractor, but working with the permission of, or under 
agreement wit i the employer or contrector rmd a mrson 
who is given ra w materi? 1s by ax employer or a contra q&r 
for making 01- aiterjng or for any work, and registered 
as such manuzl worker under this Act, but does not f nclude 
any member oft  he fz mily of an employer ; , ,*/. , . . + 

(I 1) 'c principal employer " meens an employer 
who engr.ges manual worktrs by or through s ~ o p ~ ~ f i t g c  
in any soheduled employment ; 
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(12) " scheduled employmefit " means any employ- 
ment specified in the schedule wherein eny manua 1 wcrk 
is undertaken by the manual worker or any process or 
brancn c f manue 1 w o ~  k forming part of such employment j 

(13) ''scheme" means a scheme made under this 
Act ; 

(14) " w?.ges " means a 11 rcmunt:ri t ions exprcs~ed 
in terms of money or cap2.ble of being so exprtssc d which 
would, if the terms of contr~ct of emplcymr:llt, i xpress 
or i mplied were fulfilled, be pr.y?.blc to a mznu:. l worker 
in respect of work done in any sohedulcd employment 
but. does not iccludt- 

ti) the value of any house ~ccomrn~d:~tion, 
supply of light, water, madical atc.ndr RCC, or eny other 
tmenity or any service excluded f tnm ilie computziion 
~f wages by general or special order of the Government; 

(ii) any contr ib~~icn prid by the tmploytr to 
any pension fund cr  provident fund or u ~ d t r  a t y  scheme 
cfsocialinsurance and the interest whjch may h; vt~ccruad 
thereon ; 

(iii) anytravclling allow~.tcc or the value c f  any 
tri,vclling cctncession ; 

(iv) any sum paid to the m3nv.r 1 worker to defrr y 
special expenses ent?.iled on him by the natare of hip 
employmt nt ; or 

(v) any gratuity pay& bE on disch rge. 

3. (1) For the purpose of ensuring an ?.dequat e supply Scheme for 
and full and pr0p.r ulilis~tion of menu? 1 - workers in msuring 
scheduled employments, and genf ra lly fcr ma king bett el regular 
provisic n fcr the terms 2nd conditions cf empIcymrnt em~loyment 
of s u ~ h  workers, the Government ma) by meails of 2 of 
scheme provide for the registrsticn of employers 2nd wc kers . 
manual workers in any scheduled employmtnt or emylcy- 
meats, and provide for the terms and conditions cf walk 
of manual workers, 2nd make ~rovi9ion for the general 
~ ~ r r . :  in such employmett~. 
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(2) In particular, a scheme may provide for all or 
any of the following matters, that is to say- 

(u) for the application of the scheme to sucn clasda 
of manual workers and employers, as may be specified 
therein ; 

(b) for defining the obligations of manual workerr 
and employers subject to tile fulfilment of which the 
scheme may apply to them ; 

(c) for regulating the recruitment and entry into 
the scheme of manual workers and the registration of 
such workers and employers, including ihe maintenance 
of registers, removal, either temporarily or permanently, 
of names from the registers, and provision for appeal 
against such removal to the prescribed authority, and the 
imposition of f:es for regsrrariun , 

(d) for replating the employment of manual 
workers and the terms and conditions of such employment, 
including rates of wages, hours of work, maternity benefit, 
overtime payment, leave with wages, provision for gratu ty 
and conditions c.s to weekly and other holidays and pay 
in respect thereof ; 

I (e) for securing that, in respect of period during 
which employment or full employment is not available to 
manual workers tllougit they are available for work, such 
manual workers will, subject to the conditions of the 
scheme receive a minimum wage ; 

(f) for prchibiting, restricting or otherwise con- 
trolling the employment of manual workers to whom the 
scheme does not apply, znd the employment of manual 
workers by employers to whom the scheme does not apply ; 

. (g) for the welfare of manual workers covered by 
the scheme in so far as satisfactory provision therefor, 
does no+ exist, apart from the scheme ; 

' (h) for health and safety measures in plaoes where 
the nlanual workers are engaged, in so far as satisfactor)r 
provision therefor, is required, but does not exist, apart 
&om the scheme ; 
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(i) for the constitution of auy fund or funds 
including provident fund for the benefit of manual workers, 
the vesting of such funds, the payment arid contributions 
to be made to sucli funds [provision for provident fund 
and rates of contribution being made after taking into con- 
sideration the provlslons of the Employees' Provident 
Fund s and Miscellaneous Provisions Act, 1952 (Central 
Act XIX of 1952) and the scheme framed thereunder with 
suit able modificirtions, where necessary, to suit the con- 
ditions of work of such manual workers] and all matters 
relating thereto t 

(j) for tho manner in which, and the persons by 
whom, the cost of operating the scheme is to be defrayed, 
including any contributions to the fund by employers and 
manual workers and the rate of such contributions ; 

(k) for appointing the persons or authorities who 
me to be responsible for the administration of the scheme, 
and for the administration of funds constituted for the 
purposes aforesaid : 

( I )  for such incidental and supplementary matters, 
as may be deemed necessary or expedient for giving 
effect to the purposes of a scheme. I 

(3) The scheme may further provide that a cotr 
travention of any provision thereof shall be punished with 
imprisonment for such term as may be specified (but in 
no case exceeding three months in respect of a first con- 
traveation or six months in respect of subsequent 

'coritraventions), or with fine which may extend to such 
amount as may be specified (but in no case exceeding five 
hundred rupees in respect of a first contraveiltion, or one 
thousand rupees in respect of any subsequent contra- 
ventions) or with both imprisonment and fine and if the 
contravention is continued after conviction, with a further 
fine which may extend to one hundred rupees for each day 
on which the contravention i s  so continued. 

4. The Government may, after conslrltation with the M a i n s  
Advisory Committee, by notification and subject to the variat~on and revocation of 
condition of previous publication make one or more 
schemes for any scheduled employment or group of 
scheduled employments, in one or more areas specified 
in the notifjcation ; and in like manner add to, amend, 
vary or substitute another scheme for, any scllerne made 
byit t 
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tegarding 
applic3tion 
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. scheme. 

Establish- 
mont of 
Board. 

Pxo~~ided that, no such notifxation shall come into Yj  
C 

force, unless a period of one month has ex* 
date of publication in th-, Tmil Nadu Government 

Provided further that, the Government may,-- 

(a) if it considers necessary, or 

(b) if a demand or request is made 
of the employers or workers in any other 

aDblied to su.ch other scheduled. emplo~~nent, +he Go 

the previsions of such scheme or part thereof to su 
scheduled employment, with such modifications, 
as may be specified in the notification. 

shall be referred to such authority as may be prescribed in -':% 
this behalf and the dacision of such prescribed authority .d . '@ 

inade after consi~ltation with the Advisory ( 

the question shall be final. 

the notification for any scheduled employmknt i 
One or more Boards may be appointed fo 
scheduled employments, and for one or 

&in seal; with power to kcquire, hold and 

employers, the manual workers, ant1 the- Govern&&, . i t -  - 'W 
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(5) The Chairman of the Board  hall be one of tho 
members appointed to represent the Government, nomina- 
ted in this behalf by the Government. 

(6) After nomination of all the membe~.. -f the 
Board including the Chairman, the Gayernmen t sh:rll, 
by no~ification, publish the names of :jll the members 
of the Board. 

(7) The term of office of members c f  the Board 
shall be such as may be prescribed. 

(8) The meetings of the Board and procedure to be 
followed for the purpose and all matters supplementary 
or anciUaly thereto shall, subject to the approval of 
tht Government be regulated by the Board itself. 

7. (1) Where by reason of employers or manual workers Power 3f 
in any scheduled employment refusing to nominate per- Chmrnment 
sons for representing them 0x1 the Board or for any reasons zzzr 
whatsoever, it appears to the Government that it is unable Bard. 
to establish a Board for such scheduled employment in 
accordance with the provisions of section 6, tlle Govern. 
ment may, by notification appoint a person who shall 
hold office until a Boarcl is duly established under section 6 
for such scheduled employment. 

(2) The person so appointed shall be deemed to 
constitute the Boerd !or th,: teing, and shall exercise 
all the powers and perform and discbarge all the duties 
and funnions conferred and imposed upon the Board by 
or under this Act. He shall continue in office until the 
day immediately preceding the date of the first meeting of 
s u ~ h  Board. 

(3) The person c~nstitutins the Beard shall receive 
such remaneration from the fund of the Board, and the 
k ~ m s  and other conditions of service shall be such as the 
avernment may determine. 

8. (1) The Board shall be responsible for administering power,, and 
a scheme, and shall exercise such powers and perform such doti% 
functions . - as. may be conferred on ,it by the scheme. of tbe 

. B~ard. 
. '  

(2)  he Board may take such measures as jt a ~ y  
deem fit for administering the scheme. 
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(4) Notwitll~trinding anything contained in section 
36 of the Industrial Disputes Act, 1947 (Cenrral Act XIV 
of 1947) the Board may nominate persons or officers who 
would be competent to act in an industrialdispute raised 
individually u n d ~ r  section 2-A or collectively under section 
2 (k) of the said Act to represent the workers in any concilili- 
tion proceeding or proceedings before Labour COU~~S .  
industrial Tribunal or Nationa 1 Tribune 1 or before an 
Arbitrator under section 10-A of the said Act, if the 
Board has been authorised by the manual workers. 

(5) The Board shall submit to the Government & 
soon may be, after the first day of~April every yea1; 
the amual report on the working of the scheme du*$ 
the preceding year ending on thirty-first March of tht  
year. Every report so received shall be laid as soorid 9 
may be after it is received before each House of the State 
Legislature if it is in session, or in the session immediately 
following the date of receipt of the report. 
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(4) The accounts of the Board certified by the 
auditor, together with the audited report thereon shall be 
forwarded annually to the Government before such date 
as the Government may specify in this behalf. 

(5) The Board shall comply with such directions as 
the Government may after perusal of the report of rne 
auditor, think fit to issue. 

(6) The cost of audit, as determined by the Gov- 
ernment, shall be paid out of the funds of the Board. 

10. (1) No person shall be chosen as, or continue to be Disqualifi- 
a member of the Board who- cations and 

removal, 
(a) is a salaried officer of the Board ; or 
(b) is or at any time has been adjudged insolvent; 

or 
(c) is found to be a lunatic or becomss of unsound 

mind ; or 

(d) is or has been convicted of any offence in- 
volviag moral turpitude. 

(2) The Government may remove from office any 
member who- 

(a) is or has be come subject to any of the dis- 
qualifications mentioned in sub-section, (I) ; or 

(b) is absent without leave of the Bozrd for more 
than three consecutive meetings of the Board. 

Resignation by 11. Any member of the Board may at any time resign 
his office by writing under his hand addressed to the 
Government, and his office shall, on acceptance of resigna- 
tion by the Government, become vacant. 

12. In the event of any vacancy occurring on account Filling UP oi 
of death, resignation, disqualification or removal or other- vxancy* 
wise,the Board shall forthwith communicate the occurreilce 
to the Government and the vacancy shall be filled not later 
than nirety days from the date of the occurrence of the 
vacar~y, and the perscn nominated to fill in the vzcancy 
shall hold office sc long only as the member in whose place 
he i s  nominated woul6 have held it if the vacancy had not 
occurred : 
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Provided that during any such vacamy, the co 
members may a:t as if no vacancy has occurred. 

13. No act or proceedings of the Board shall 
tioned or invalidated merely by reason of any va 
its membership Qr by reason of any defect in the mas 
tion thereof. 

14. (1) On application made by the Board, 
recovery of arrears of any stun payable to it und 
bet or any scheme and on its furnishing a stateme 
accounts in respect of such arrears, th: Colh  tor 
afxer making suck inquiries as he dei ms fit, grant a c 
ficate for tht: rccovtry of the amount stated therein 
due as arrears. 

(2) A certificate by the Coll~ctor shall 
p a d  conclusive: as to the arrears due. The arrears stated 
to be due thc r ~ i a  shall then bs recovered as a ~ . r g  of 
land r venuv by thc Collector 2nd a-nittcd to the Board. 

15. The Government may constitute an Advisory 
C o m i t t ~ c  to r.dvi:;e upon such matters arising out of 
the administration of ths H C L  bi any S C ~  me made under 
this Act or relating to t he  a-pplication of the provisions of 
lhis r\ct to any particular class of rncsual workcars and 
tmployers, or co-ordination of thc work of various 
~o?.rds, as  he Advisory Committ~e mr.y its~lf co=i&r 
to be nt cessary or as the Gov~nun~nt  may refer it for 
advi cc . 

(2) The members of t h ~  Advisory Committee &all 
bo appoin:~d by :he Government and shall be of such 
number and chosen in such manner as may be prescribe d: 

Providt, d r hat the Advisory Committee shall includr:' 
an equ.t.1 number of m mbcrs representing employers, 
manual Woikers and khc. Legislaturu of the State and 
membc rs rcprescnt ing thl: Government not exceeding 
one-fourth cf its total number of mcmbers. 

(3) '33: chairman of the Advisory Committee shall 
be one of tht mem :ers appointed to represent the GQV- 
ernment, nominated in this behalf by tht Government, - 

(4) Th Gov rnment sh;.Jl publish in the kmnl 
.&?& G~orer~mnt  G~ut t te  I hc  m ~ v s  of dl t&e m w s  
G- -'.e ,aiZr-is,.a C C . ~ I ,  
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(5) The meetings of the Advisory Committee and 
procedure to followed for the purpose s k  .ll be regu- 
lated according to rules mede under this Ac:t. 

(6) The term of office of members of the Advisory 
Committee shall be such as may be prescribed. 

16. (1) The Board may appoint, such persons as Inspectors. 
it  thinb fit to be Inspectors possessing the prescribed 
qunlifications for the purposes of this Act or of any 
scheme 2nd m y  define the limits of their jurisdiction. 

(2) Subject to any rules made by the Government 
in this bc half, an In sppect or may- 

(a) enter atd search at all reasonable hours, with 
such aaaistants as he things fit, any premises or place 
where manual workers are employed or work is given out 
to manual workers in any sduxluled employment, for the 
purpoao of examining any register, record of wages or 
notices required to be kept or exhibited under any scheme, 
and require the production thereof, for ins2ection ; 

(b) examine any person whom he finds in any such 
premises or place and who, he has reasonable cause to 
believe is a manual worker employed therein or a manual 
worker to whom work is given out therein ; 

(c) require any person giving aay work to manual 
worker or to a group of manual workers to give any 
information, which is in his power to give, in respect of the 
names and addresses of the persons to who n the work 
1s sven, and in respect of payments made, or to be made, 
for the said work ; 

(d) seize or take copies of such registers, records of 
wages or notices or portions thereof as he may consider 
relevant, in respect of an offence under this Act or scheme, 
which he has reason to believe has been committed by an 
employer ; and 

(e) exercise such other powers as may be prescribed: 
Provided that no one shall be required under the provi- 

sions of this section to answer any question or make any 
statement tending to incriminate himself. 

(3) Every Inspector appointed under this section shall 
be deemed to be a public servant within the meaning of 
section 21 of the Indian Penal Code (Cen trai Act XI,V of 
1980). 
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18. No child shall be required or allowed to work in any, 
scheduled employment . 
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(2) The Government may, by a like notification, 
cancel or vary any notification. issued under sub-section(1). 

22. Notwithstanding anything contained in the Maternity Application 
Benefit Act, 1961 (Central Act 53 of 1961), the Government of the 
may, by notification, direct that all or any cf the provisions g:,"fi':2:l, 
of the said Act or the rules made thereunder shall apply to 4961 to 
manual women workers, employed :- any manual 
scheduled employment to which this Act workers. 
applies ; and for that purpose they shall be 
deemed to be women within the meaning of the said 
Act and in relation to such women, employer shall mean 
where a Board makes payment of wages to such women, the 
Board, and in any other case, thc employer as defined 
in this Act ; and on such application of the provisions of 
the said Act, an Inspector appointed under 1 his Act shall be 
deemed to be the Inspector for the purpose of enforce- 
ment of such provisions of t  he said Act within the local 
limits of his jurisdiction. 

23. Notwithstanding anything contained in the 
Application Minimum Wages Act, 1948 (Central Act XI of 1948), the of the 

provisions of that Act shall apply to the manual workers Minimum 
employed in any scheduled employment, as if the employ- Wages Act. 
ments specified in the schedule to this Act had been 1948 to 
specified in the schedule to the said Central Act. manual 

workers. 

24. Nothing contained in this Act shall zffect any rights RiBhts and 
or privileges, which any manual worker ernployed in any privileges 
scheduled employment is entitlcd to, on the date on which under other 
this Act comes into force , under any other law, contract, laws not 
custom or usage ~pnlicah's +q ~ n ~ h  ?worker, if such rights affected certain cases. in 
or privileges are more favourable to him than those to 
which he would be entitled under this *4ct and the scheme: 

Provided that such worker will not be entitled to 
receive any corresponding benefit under the pro visions of 
this Act and the schesme. 

25. The Government may in consultation with the Advi- Exanptions, 
sory Committee, by notification and subject to such condi- 
tions and for such period as may be specified in the notifi- 
cation,exempt from the operation of all or ar.y of the provi- 
sions of thisAct or any scheme made thereunder, all or any 
classes of manual workers employed in any scheduled 
employment,m in any establishment or part of any esta blish- 
ment of any scheduled employment, if in the opinion of 
the Government all such manual workers or such class or 
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are on the whole not less favouriible to such 
workers than the benefits provided by or 
Act or any scheme framed thereunder : 

Provided that the Govenment may,by notifi 
any time, for r :asons to be specified , rescind the a 
notification. 

26. (1) The Government may at any time appoi 

- 
in that behalf. 

inquiry, and furnish to-him such documents, accounts or 8 
information in possestion of the Board as he may require. . 2  - ,  

4 27. If the Government on consideration of the report 4 
referred to in sub-section (1) of section 26 or otherwise is of 
the opinion- 

tc) that the Board is unable to perform its functions ; 
or 

(b 1 Lat the Board has persistently made default in th 
uischarge of its f'unctions or has exceeded or abused 
powers the Government may, by notification, supersede 
Board and reconstitute it in the prescribed manner, 
a period of twelve months from the date of sup 
The period o f  superse;sion may be extended for 
reasons by a Iike notification by not more than six 

Provided that before issuing a notification u 
sub-sectioc on any of the grounds mentioned in 
the Governmerit shall give a reasonable opportu 
Board to show-cause why it should not be supersed 
shall consider the ex~lanations and obiections. i 

(2) After the sutxrsession of the Board and 

Government, or .by such oflimr or office; 
meat may appoint far tIus purpose. 
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(3) When the Board is superseded the following conse- 

quences .shall ensue, that is to say :- 

(a) all the members of the Board shall as from the 
date of publication of the notification under sub-section (I), 
vaca+c! their office ; 

(h) all the powers and functions, which may be 
cxcrcised or performed by the Board, shall during the 
period of supersession, be exercised or performt bd by such 
persons as may be specified in the notificatiori ; 

(c) all funds and other property vesting in the Board 
shall, during the period of supersession, vest in the Govern- 
ment and on the reconstitution of the Board such f ~ n d s  
and property shall revest in the Board. 

28. Any contract or agreement, whether made before or Contracting o ~ t .  
after the commencement of this Act, whereby a manual 
worker relinquishes any right conferred by or any privi- 
lege or concession accruing io him under this Act or any 
scheme , shall be void and of no effect in so far as it pur- 
ports to deprive him of such right or privilege. or concession. 

29. The Government, after giving by notification not less Amndment 
than three months, notice of its intention so to do, may, by of schedule. 
like notification modify any item of th?; Schedule 
or add to  ihe Schcd~!l;. any emplbyment in res- 
pect of which it is of opinion that the provisions of this 
Act should apply and the provisions of this Act shall 
thereupon apply to such employment as modified or ..&led, 

30. Save as otl~erwlse expressly provided i n  this Act, Penalty. 
a n  y pel son, who contravenes any of the provisions of this 
A ct or any rule made thereunder shall on conviction be 
punished with fine which may extend to five hundred 
rupees, and in case of continued contravention thereof, 
with at1 additional fine which may extend to one hundred 
rupees per day for every day during which such contra- 
vention continues. 

31. No suit, prosecution or other legal proceedings shall P r ~ t c ~ t i o *  action taken of , 
lie against the Government or the Board or the Chairman, good faith, Secretary, for any member of the Roard or Advisory 
Committee, or any Inspector or any other Officers of the 
Board for anything which is in good faith done or intended 
to be done in pursuance 01 this Act, or any scheme or 
any rule or order made thereunder. 



power to make 32. (1) The 

SaHE!DULE. 

(See seotion 2 ( I t ) . j  

(,) in any rnp.rk& or shop or depot, or factory or w~xehouse or 
godown or any otbr establishment ; 

(&) in docks not being employned of a dock: worker within the 
' rneadng of Dock worksrs (Regul?.tition of Employmew) Act, 1948 

(a-,ntraI Act IX of 1948) ; 

(C) in railway yndsand goods sheds of mr.nual workers who a 
not employed by R ,ilway horit ies ; 

wbt  under the control of Market Committees comti (d)  in any m 
tuted the Tamil Nadu Agri~ultm~J Produce M~~rkrts Ac1,195 
(Tamil Nadu Act 23 of 1959)- 
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2. Employment in connection with lo?.ding of goods into public 
transport vehicles or unloading of goods therefrom and zny other 
operation incidental or connected thereto. 

3. Employment in connection with lozding, unlozding and carryicg 
of food-grains into godowns, soiting ?.nd c'lexning of' food-grr.ins, filling 
food-grkins in bags, s ti tching of such bags and such ot he1 war k incidents I 
and connected thereto. 

4. Employinent in salt pans. 

5. Employment in fishing indur try 

6. Employment in toddy tspl ing. 

7. Employment in boat working. 

8. Employment in timbc r industry. 

9. Employment i~ coir industr p. 

10. Employment in cocstruction or mr.iaienence of dams, bridges, 
rocids o; in any building ope1 ations. 

11. Employ-nent in  stone breaking or stone crushing, 

12. Bmployment i n  tannuies aud leather m n n u f ~ c t o ~  y. 
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**The following Act off,he Tamil ,Nadu Legipl@tive Assenibly received thc I 

aswnt of tile aovernor on the 27th May 1993 ancl is hcrebj- pul~lishctl for 
general inf oha l i en  : - 

< 
ACT No. 26 0%' 1998. 

an Ljcf to  (!,,terzd tihe Il'(l;,ril Nadu Jl'anual TVo~.l:ri.:; (Reg idn i io l~  o/" I ' :~ ip loy -  
ment clnd C'oPzditions of Work) J c , ,  1982. 

Be it cnncted 1 , ~  thc Icgislatur'e assembly of thc Gate of Tamil Kaclu in 
the Pwlq.fvurth ~ e a l f o f  the Republic of India as follo\vs :- 

" 8-A. ~ontdibution to Fund fo?. benefit of nunz~aL worlcers in llze 
e?wploy?rtcnt in cortstrtrc!ioiz or ?)zaintenance of danzs, brid<rc ,, tic.- 

1. ( I )  This Act may be called the Tamil PJaill Manual \Vorkcrs (Reg~.- Short title and 
lalion o f  14mployn1ent and Canditions of 'CVo1-k) r2mend~i~cpt. i!vt, 1995. commencement. 

( 2 )  Tt >hill! con~ t  "11 rr ) ' l -o  on such date i1.s tlic State (lovcrnmen; 

I + ( I )  ~ictw/ ths tundin~ anythin$ emlained in i n y  laii So,. tlla tii11e 
bcing in'foyce cl- ih any agreement,- 

ItkiL)., l).v n,ttilic.ation, ;~pj)oint.  

2. iliter section S of the Tamil Nadu Manual Worlie~s (Kegulation u i  
Act 33 Insertion of new 

Employmcmt and Ponditions of Work) Act, 1982, the following section shall *-A. 
be inherted, namely :- 

, (a )  every perqon who makts, an application for 1,uilding panni t  
fo$''&iY l)ui1diny I Y F ) ~ ~  to a loral auihonty shall be liable to pay to the locnl 
authostty concerned, in addition to the fee for  the building permit ; and 

>a'' ' . - , . ( 8 )  ert,ry person who upt$e@;;kes or is ineharg6 of, anx eoast~luc- 
t k , ~  dork [other than the building wj'rk referrteil to in clause (a)] shall be 
liable to pap, 

q - a ,  Y ., 

a sur.1 a t  such per cent, not exceeding one per  cent of the total 
estima%d cost of the building or conqtruction work prloposed to be construc- 
ted, a s  may be fixed by the Government by notification, as contribution t b  the 

uted for1 the bcnefit of ~ 6 a 1  * 8 3 +  i ~. workers in thc employment in conL;- 
paint  ance of damp, bir,dges, roads or in any building operu- 
a &&framed . , '~$$?$~n 3. 

4 NoWthstalffling anythingi> contained i any l a v  for1 the time 
h ; % r e r ,  every locol authnrity~~ahall, whill; Lnctioninr the building 6@i9 -&llect the svrn specified in bbuse (a)  of sub-section ( I ) ,  in snc.h 
manner tjy* max be prescribed. ,a , a , L t.l+ 

J 

Notwithstnndigg ~@~-th$& contaiocd in any law for the titnc 
every appficatiod ~ a % e  to any local authority for building 

p,rmit, wllect the sum speciqed in - c $ w i :  ( a )  of sub-section ( 1 ) , in wch 
irlg pPopoqd to be constructed for;T&$& a building permit is applicd for. 

1 

( b y q h e  t'lctniled estimate referrled to in clnnse (a )  shall 1,c ..#.>-ti- 
fied by such aathqrity as may be pre~crided as to the corrcctneFs of such 
estimate. 

I 1 
(4) Every iocal authority ref,*@ to in clause (a)  ancl every person 

referred to in cla~ise (b) ,  of ,wb-section (1) &hall, within such period as may 
be prescribed, rcmit the sum collected or liable to pay, a s  the case ]nay bc. 
under the wid sub-section ( I ) ,  to the Boarlil e~tal)li,shed nndcr section 6 in 
resrpect of the manual workers in the employment in construction or m.::n- 
tenance of dams, bridges, roads or in any building onevations, in mch 
manner1 as may be prescrihecl, fer being credited to the Fnnd ronstitnt~il lor 
the bencfii of' the ~ a i c l  v~orkcrk u n d e ~  a whemc framed under ,section 3. 
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(5) (a )  1'11~ pmvi$~ns of this section shall agply t+-- 

( i)  the City of Madras ; 

(ii) the City 01 Madurai ; and 

(iii) the City of Coimbatore, 

on the date of the cornmencement of the Tamil X:lclu JIunual \\-1 iit i'. (1!!'?!'1 

lation of Employ~nent and Conditions 03 Work) Aaiendli~enf, . ; ( . I .  1!11'3 

( b )  The Guver9lment may, by notification, d i r ~ c t  tl i :~ t thii $.\ { ; ~ i o 1 1  

shall apply on quch date ds may be specified in the notification to  :lie lo i~;~l  
area comprised in- 

(i) any  11lu11icil)sl town ; 

(ii) any township ; or 
I 

I (iii) any panchayat. 

Explanation.-For the purposes of this section,- 

(a) " local authority " me-* L 

. I  2 

t 
(i) the Municipal Corpohtion %f Madras, Coimbatme or 

any other Municipal Corporation that mag be 
time b&g in force ; or 

Nadu Act V ' (ii9 a munidpal council con&%~ted under the Tamil Nadu District 
of 1920 Bfunicipalitiea Act, 192d ; or c 

Tamil Nadu Act V ( 3 )  a Township Committee constituted under the Tamil Nadu 
of 1m 

Tamil Nadu Act Disltrict Municipalities Act, 1920 or  the Tamil Nadu Panchayats Act, 1958 or - of 1958 the Mettud Township Act, 1940 01. the Courtallam Township Act, 1954 or the 
Tamil Nadu Act XI Bhavani %gar Township Act, 1954 or under1 any other law for the time being 

of 1940 in force ; or  
Tamil Nadu Act 

XVI of 1954 ~ Tamil Nadu Act 
MN of 1954 

(iv) a panehagat constituted under the Tamil Naclu panehayat; 
I Tamil Nadu Act Act, 1958 ; XYOCV of 1958 

( b ]  ' person ' includes-- 

(i) any State Governmnt or Union Territo* Admini**-ation ; 

(ii) a local authority including a Panchayat Union ConnciI ; and 
.- s . 

(iii) an individual, a family, a firm, a comprny o,. an associ t' ;t l(Y1 

or body of individuals, whether incorporated or1 not. " 

(By cukler of the Governor) 
C 

3T. MUXITLlM.\ X, 
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The following Act of the Tamil Naclu Lcgislativc Asseinbly received the ass.snt of the 
Governor on the 26 h Dccenlber 1998 a:l:l is 11l:reby pnbli~;hci! for gcncrnl infor- 

ACT No. 60 OF 1998. 

An Ac furthsr to a~nclld the Tsnlil Nzda R~fc.s-~;~l Wdrlifrs (Re~ulation of E ~ q I o y -  
ment'and Conditions of work) Act, 1982. 

\ 

scmbly or thc Slntc of Timil N:tc':u in rhe 
ja 2.s f'l10ws:-- 

1 . .( 1) This Act may be called the Tanzil Nzdu Mar?li el W:.:.rkers (Re&; l a ~ i ~ ~ ~ :  Short title and 
of Employment and Conditions of Work) Amendment Act, 1998. ' Commencement, 

(2) I t  shall come into force at 'once. 

2. 1n section 7 of the Ten~il Nadu Mnl:~,i:l V<oil,c~s IRc~cl?.tion of Employ- hendmcnt & 
82. merit and Conc.itions of Work) Act, 1'282 (hereinafter rcfc'errtd to as the priccipel section 2, 

AC~) ,  in clause (IC), for the expression "end registered as such manila1 worker under 
this Act, but docs not include ally meinbcr of the family of an employer", the 
following shall be substituted, namely:-. 

r? person who direc:lv e&nges himsclf in  any scchcc?\ilcd empIo).r.~ennt 
but d.. cs not include any nzenzb:r of the family of 211 employcr or any cm:>loyce who 

7 i e  in tila enjoyment of bcllefits by or under the Employees, S t ~ t e  Instiranc,e Act. 
1948 (CcatraI Act SXXIV of 1948) fir the Emplayers' Provident 1.u nth and M!scel-. 
laneous Prrvieions Ac:, 1252 (Centrai Act XTX of 19.'2! . 3 

3, ~ f t e r  section 8-A of the principal Act, the fol1owinG section shzI1 be ipsertcd, Insation 
i;4&! Hd;i;j.~$ new section . 

6-B. Co,zzribirtion to Fmtl.for 6.n.jit o/ m~i~i! ,tr l  ,vorhirr olhcr t / j l r 7 j  
&B' . . 

- t f tos~ enlplo yc d in corzstrtrction or rnliinfc 11..n cr of till 111s, brirlg(,s,. roncls, or it1 cvry 
butllrq 0p~r~tio1z.s.-41) Notwithstanding any1 hing contair,ed In any Isw for t I;e 
time bemg In force or any atZreement, but save 2s otherw~se provided it1 section 

((1) every employer other than an employer op~ri'.ling a motor tral1sport 
fdr carrying passengels or Goods by roads, employifig manual worker in any 
scheduled employnlent, shall be liab!r to pay, within such time as may be prescribed, 
to the Board established 1.1nder seciron 6 ,  for the scheduled einploynlents, other than 
the scl~edirled employment in consfruct~cn Gr nlainteraricc cf d?ms, bridges, r o ~ d s  o r  
in any building operations, every month a sum at such r ~ J e  not exceeding three per 
cent of the wages payab!e by hinl to such manual worker, as may be fixcd by the 
Governnlcnt by not1 ficatlon; 

(b) every employer operating nliy motor transport for carryirg passengers 
or goods by roads, shall be liable to pay, in. addition to the tax paya'ble by h1m 
under the Tamil Nady M o t p  Vehicles Taxation Act, 1974 (Tamil Nadv Act 13 of 
1974) (hereafter In t h ~ s  SectJon rel'erred to as the said Act), a sum at  such rate not 
exceeding one per cent of the tax payable by him under the said Act:, es may be fixed 
by the Government by notific~tion; 

(c) e w y  111an~.ia1 worker in any schcd~~lcd cii'plc yment ot hcr than the 
scuzegu1ec1 el~lploynlent in construction or  maintcnancc of dar,.s, Isriclges, rra(is 
nr i n anf building operations, shall pay a stim cf supces twenty per mol,th in 

. such nta!.rner and within such tiwe as m2y be spccificd i~ the sc:I~sj:>e ; 
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(d) the Gaverntnent ::lay, irom time to tinic, tilakc grants to ti13 Baard 
on such terms and oo~lditions as the Governinc~tt m:.y, i n  e ~ o h  caw, dutsrmine, 

as contribution to the Fund constituted for the benefit of manual 
workers in the scheduled enlplojments under a schcme framcd unc!cl- this Act, other 
than those employed in construction or maintenance of d ~ m s ,  b~~dgcs .  roads c,r in 
any building operations. 

(2) Notwithstanding anytbicg contained in any law f u r  the time beicg in 
force, every Office1 appointed under the said Act shall, while collecti :g the tax 
under the said Act, also collect the sum specified under s, b-scct ic.n (1) 211d rcmil 
such sum within ninety days from the date of collccticn of such Sum to the Board 
referred to In scb-secticn ( I ) ,  in such manner as ~ney be specified in the scheme. 

1 (3) Any sum paid rnder sub-secticn (1) or rcmitted under sub-section (2) 
sball be credited to the Fund congt~tuted for the benefit of the manual workers, 
,under a scheme framed under this Act, other than those employed in construction 
nr rtlaintenance c f  darns, br'dges, roads or in any building operations. ) 

(By order of' the Governor.) 

A. K. RAJAN, 
Secretary to Government, 

Law Department. 
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The following Act of the TamilNadu Legislative Assembly received the assent of the 
Governor on the 7th February 2001 and is hereby published for general information :- 

ACT No. 2 of 2001. g 
An ~ c r  further to nmenil the Tanril Nndu Manual Workers (Rrgirlflfiotr oJ Etaployttr enr 

and Conditions of Work) Act, 1982. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifiy- 
second Year of the Republic of India as follows:- 

Short titlc and 1. (1) This Act may be called the Tamil Nadu Manual Workers (Regulation 
CornrnCnc~- of Employment and Conditions of Work) Amendment Act, 2001. 

rnenr. 

U (2) ( a )  Clauses (1)  and (2) 3f section 3 shall be deemed to have come into .l'amll Nadll 

force on' the  16th day of December 2000. ACI 33 of 
1982.  

(b) Clause (3) of section 3 shall come into force on such dale as thc 
state Government may, by ~~olification, appoint. 

Amcndmcnl or 2. In section 4 of the Tamil Nadu Manual Workers (Regulation n i  Ernployn~enl 
scclion 4.  and Conditions of Work) Act, 1382 (hereinafter referred l o  as the pri~lcipal Acl],- 

(1) the expressionUand subject to the condition of previ0.11~ publication" 
shall be omitted; 

(2) the first proviso shall be omitted. 

Amendment or 3. In section 8-B of  the principal Act, in sub-section (11,- 
section 8-B. 

I ( I )  in clause ( n )  for the expression begi>,ning with the words "within stlch 
time as may be prescribed" and ending with the words "by thc Govcrnmcnt by 
notification", the following expression shall be' subslituted, namely:- 

"to the respective Board established under section 6, for any scheduled 
employment, other than the schcduled employment in conslruction or maintenance of 
dams, bridges, roads or in any building operations, a sum at such rate. in such manner 
and within such time, as specified in the scheme"; 

(2) in clause (c) ,  for the expression "shall pay a sum of rupees twenty per 
month in such manner and within such time as may be specified in the scheme". the 
expression "shall pay a s u n  at such rate, in such manner and wilhin such rime, as 
specified in the scheme in respect of such scheduled employment" shalI be substituted; 

(3) in sub-section (21, for the expression "wilhin ninely days from the date 
of collection of suc~ i  ,~rn", [he expression "wirhin such lime as may be prescribed" 
shall be substimted. 

(By order of the Governor) 

K. PAR'I'HASARATHY, 
Svcrutrrj y to Govet-t~ttlent, 

Law Dep~rtrrrent. 
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'l'i~c follow~ng Act ol'thc 'I'ani~l Nadu 12eg~slatrve Assembly recelved the assent of the 
Governor on the 14th Novenlber 2003 and IS hereby publ~shed for general 111formatlon:-- 

I 

I ACT Nu. 32 OF 2003. 
' .  

An Act,furrher ro (unrnd tlie Trlrnil Nricfrr ,2;/nnlrnl l.Yorker:r (Regulntroir of Enrployntent 
(inn Cortdr fiorts of Work) Act, 1982. 

a BE it  enacted by the Legislative Assembly of the State of Tam11 Nadu In the Fifty-fourth Year of rhe 
1 1 '  
, Y 

6iepublic of Indla as follows:- 

Port  title and 1 .  (1) This Act may be called the Tamil Nadu Manual Workers (Regulation of Employment 
~ ~ a ~ ~ r n m e n c e -  and Conditions of work) Amendment Act, 2003. 

rnent. 
(2) It shall come Into force on such dotc as the State Governmcnt may, by notification, 

appoint. 

Iqsertim of new . 2. Aftcr section 6 of the Tamil Nadu Manual Workers (Regulation of Employment and Tamil N 
section 6-A. Conditions of Work) Act, 1982, the following section shall be inserted, namely:- 

"6-A Anralgar~rarrori of Boards - ( I )  Where the Government are satisfied that ~t is necessary 
in the publlc Interest or for the purpose of securing the proper management of any Board, that two 
or more Boards should be amalgamated, the Government ma) formulate a proposal for amalgamation 
and shall publ~sh such proposal in'thetTaririI NadtiGovertrnierit Gazet~e and in not less than one Tamil 
daily newspaper havlng w~dc circulat~on in the State. 

(2) Any mcmbcr of the Board conccrned, any manual worker registered under any scheme 
admln~stcrcd by such Boards or any othcr pcrson likcly to bc affcctcd, may, wlthln th~rty days from 
the date of publ~cat~oii of the proposal for amalgamation In the Tartrrl Nnd~r Goverrrnrer~f (;a=efte or 
in the Tam11 dally newspapcr, wh~chcvcr IS later, file objection or suggestion to the proposed 
amalgamation before the Government. 

(3) Thc Govcrnnicnt may, aftcr considcrlng the objcctlons and suggestions, if any, pass an 
order approving or modifying the proposal or pass such othcr ordel as they dcem fit. The ordcr shall 
specify the constitutron and authorlt~es of the Board and shall contain the dutles, liabilities and 
obligations of such Board and such other incidental, consequential and supplemental provisions as 
may, in the opinion of the <;overnment, be necessary to glve effect to the order. 

I 
(4) Every ordcr madc under sub-scct~on (3) shall be publ~shed In the Taniil Nudir Governnrertl 

Guzetfe. 

(5) On and from the date of order of amalgamatlon, the asscts, I~ab~litles, properties, rlghts 
and interests and the records, registers and othcr documents of the Boards so amalgamated shall stand 
transferred to the amalgamated Boarci " 

~ 
~ 
~ 

Ss 

(By order of the Governor) 

A. KRISHNANKUT'I'Y NAIR, 
Sec.rclrrr:y to ~o~~er.nnlerrf ,  

Lrrtv Dc~l)ni-ftncrrr 
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The followirig Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 18th September 2006 and is hereby published for general information:- 

ACT No. 30 OF 2006. 

An Act further to amend the Tamii Nadu Manual Workers (Regulation of Employment 
and Conditions of Work) Act, 1982. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Manual Workers (Regulation of Shorttitleand 
Employment and Conditions of Work) Amendment Act, 2006. commence- 

ment. 

(2) It shall come into force on such date as the State Government may, by notification, 
appoint. 

~ I I  Nadu Act 2. In section 6 of the Tamil Nadu Manual Workers (Regulation of Employment and Amendmentof .' 
o f  1982. Conditions of Work) Act, 1982, sub-section, (4) shall be omitted. section 6. 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government in-charge, 

Law Department. 

-.- 

CHENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
I-- , PRINTED AND FUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STAT ONERY AND PRINTING, 

1 ' IV-2 EX (265)-2 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 24th May 2007 and is hereby published ior general 
information:- 

i 
ACT No. 10 OF 2007 

I 
F An Act further to amend the Tamil Nadu M.?nual Workers (Regulation of 

Employment and Conditions of Work) Act, 1982. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows:- 

1. ( I )  This Act may be called the Tamil Nadu Manual Workers (Regul-'ion short titla and 
of Employment and Conditions of Work) Amendment Act, 2007. cornmence- 

ment. 
(2) It shall come into force on such date as the State Government may, 

by notification, appoint. 

b 2. For section 29 of the Tamil Nadu Manual Workers (Regulation of Employment Substitution of 
(r and conditions of Work) Act, 1982. the following section shall be substituted, section 29. 

namely:- 

"29. Power to amend Schedule.-The Government may by notification, modify 
any item of the Schedule or add to the Schedule, any employment in respect of 
which it is of opinion that the provisions of this Act should apply and the provisions 
of this Act shall thereupon apply to such employment as modified or added.". 

(By Order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Govemment-in-charge, 

Law Department. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd September 2014 and is hereby published for general information:—

ACT No. 17 OF 2014.

An Act further to amend the Tamil Nadu Manual Workers (Regulation of
Employment and Conditions of Work) Act, 1982.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-fifth  Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Manual Workers (Regulation of
Employment and Conditions of Work) Amendment Act, 2014.

(2) It shall come into force on such date as the Government may, by notification,
appoint.

2. In section 8-A of the  Tamil Nadu Manual Workers (Regulation of Employment
and Conditions of Work) Act, 1982, in Explanation, in clause (b), for  sub-clause (i),
the following sub-clause shall be substituted, namely:-

“(i) the Central Government, the Central  Government Undertakings, any State
Government or Union Territory Administration;”.

(By Order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Tamil Nadu Act
33 of 1982.

Amendment of
section 8-A.

Short title and
commence-
ment.
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